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Thc Rcply on thc originar Application of Applicant on behalf of
Rcspondent No. I statcd as lollorvs.

l' 'l'hc origirral aPplication ol' Applicarrt in lulsc li'ivolgus apcl ilcgal.
Rcsllotlclcttt No' I dc:rliccl itrtcl t'clirsccl all clainrs as lvcll as contcrrt i. tlrc abovc
said application o1' thc Applicant. Rcsponclcnt no.l ncvcr violated any
provisions of arry litws. Itcsponclent No. I or on bchal,l olthe Rcsponclent No. I

no pcrson is involvcd in any typc o1'activity of curting any trcc irr tht- lirnclccl thc
propcrty rncntionccl in thc original application of'thc Applicant. ln l3c1

Rcspondcnt No' I ncvcr ctrttcci any trccs, Rcspclnclent no. I dgcs not constructed

or llade any way, road or palh in thc said landed property. Rcspolclent No. 1

does not givcn or dispatched any work orcJcr for rnaking of roads in the. saicl

Ianclecl proltcrly to rrny pct.son.

Covcrnntcnt organization (Sthanik

intcrcst and of thc wcllarc of the

I ulsrnv$riS.g ancl providing good

. _:_

ffiffiFO
elcct*"* "illagcrs 

of villagc llanda. Respondent No.

S.S. SAWfrNT
B.A.l-t.8.

VS

TIIIi Sz\RPANCI I C RAMPANCIIAYAT,

BANDA AND ORS.

2. Resltonclcrrt No. I i:s onc Iocal sclf

RH trfiffarajya 
sanshta) rvorking 1.or thc public
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lacilitics {br thc villagcrs o[- villagc I]anda.'l'he Sarpanch o1- r'illage

Grarnpanchayat Ilanda arrd local all clcctcd ntombcrs of Grampanchayat

workirrg as per orclcrs and dircctions givcn by all higher offlccs ol- (iovernment

and also fbllows ordcr givcn by rcspcclcd ofliccrs of governmcnt. Respondent

No. I is having goodwill in all Sindhr-rdurg District aud remarkablc work.

3. Rcsponclcnt No. I has not givcn any pcrmission to Respondcnt No.2 Yugen

Infia Pvt. Ltd. lirr any typcs of building constnrctior.r or projcct o1'lancl plotting.

In spite of'this thct Applicant statcs lhlsc ancl liivolous sctttcncc in thc original

application ol' tl-rc Altplicant. Rersponclctlt no,I ttcvcr cuttcd any trccs in the

landcd propcrty ol'Survcy No/llissa No. l7ll1B, ll212, l74llB, 17412, ll4l3,

23111, l(r(r/ I A, l'/ 5ll. 16613. 2 l8/ I " 21812. 21814 ol' villagc Randa 'fal-

Sawantwadi, Dist Sindhudurga. I{cspondcnt No, I nevcr donc work of' any

plotting in projcct of Rcsponclcnt no. 2. 'l'he vcry important thing is that

Rcsporrdcnt l1o. I ncvcr nradc any work ol' rough road in thc project o1'

Rcspondent no. 2 nor givcn any work order to anyonc for r-naking roads or lor

cutting of trccs. Thc landcd propcrty mcntionccl in thc original application has

not becr-r cnlilcly irr thc or.vncrship ot'Ilcspondctrt tro. I but itr lact tlicsc all

lanclccl prol;crtics u,crc in actulrl llosscssiotr ol'Rcspondctit no, 2 lbr projcct

work and lor dcmarcatiot-t ol' t'oads ils r,i,'ell Ibr making of roads. 
.fhus

Rcsponclcnt no. 2 is in obligation to tal<c all rcquirecl permissiorts, orders,

docunrcnts rcgarcling thc said projcct ol- Rcspondcn[:no. 2. In thc said prclcct

work ol'Rcsponclcnt no. 2 t{csporrclcnt rro. I has only obIigtrtion to tlal<c cntrics

of said pubtic roads in the rcgistcr no, 23 of Grampanchayat Banda as per order

of [Ion'ble District Collector of Sindliudurg (Project sanction order). The

implementation of Hon'blc District Collcctor's prqcct ordcr cntircly donc by

Rcsponclcnt ncl. 2.'fhcrr'lilrc Ilcsponclcnt no. I is not rcspotrsiblc 1br any ltrojcct

rn,ork o1'l{csponrlcrrt no 2. l'hus llcsportdcnt tttl.l ncvcr tnaclc atry trcc cutting in

the said projcct of Rcspondcnt no.2.
.tA

,dY
D -t'./.
\? 1.

IttE =,qiEr
ar rrr:r.f .3r. ,?iry€t

BEtoqE ME

S"S. SAWANT
B.A.Lt"B.

370



--3--

4' I'hc Responclcnt no' 2 has takern pcrmission liorn IJon,blc District collector
SindhudLrrg (Rcs' No. .5) rb' rhcir projccr rvork of viragc Banda, .rar.

Sawarltrvacli' Dist' Sinclhuch,rrg. 'l'hc RcsponcJcnt no.5 hacl given the said
pcrmissio. Ibr prtlje'ct 

'vork 
ol'llcsponrlcnt ,o.2 with valicJ cclnscnt 1iom town

planning departmcnt of Sindhr-rclurg. As pcr the Saicl order Rcsponclent no.5
Respondent no'2 has obligation to marl< actirar plotting work on landeci
properly' and to make rourgh roacls in thc saicl plotting work. Responden t no.2
Itas also obligation to takc pcrrnissi.rr fbr any trce cutting liorn concern
sovcrnmenl clcpartnrclit il'it is ltccr)ssary ur rccluircci. ,l.hcrclc)rc 

any ivork ol.
llrojoct of' Rcspon<Jcnt no'2 ltcsp0ndcnt no. I shor-rlcJ not be hclcl r.cspunsiblc.
Rcspollcle'ttt tttl' l has tlrrly obligation as sclf'govc,rmcnt organisati.rrs to takc
ptlsscssitltl ol'lalrcl ultclcr rttacls in projcct work aricr complctc road work done
by Rcsporlclcnl no'2 atlcl to nral<c cntrics o1- r'oacls in rcgistcr. no.23 of Banda
Grarnpachayat' 'rhc,elorc 

as a part ,l procccl,ral work Rcsponclcnt no. r niadc
cntrics ol-roads in rcgister no 23 o1'llancla Grampachayat aficr valicl rcsolurtions
passed by rnonthly mceting ol' f]anda Grarnpachayat. Thcrelbrc it is the duty
and obligatio, of cvory (iralnpaclrayat office to rrakc ontries of roads i. register
no' 23 in any projcct ol'plotting satrctiorr by authoriscd go'crnnrcnr authclrity.'l'htrs Ilarlda cratlrl-ritchayat I(csponclcnt no.l allcr lbllowing all lcgal procccJurc
tnadc ctttl'ics ol't'oacJs ill 

'cgist*' ,o, 23 ol'Grarrrpachayat. 'l-6us Respondcnt no.I has bccn addeci in rhc saicr originar apprication by thc appricant without any
rcason and lirlscly ri'ith thc intcnsiorr t. lr,rrash thc local clcctc<J Bocly ol.Ilanda
Granipachayat.

5. As pcr

Sindhudurg

work. And

Respondcnt

proccclrrrc

Itcspondcnt

BEFCrRftBf,fi,u.,,
qsouqil-
S.S. S,AWAHT

pc.nissio, and sanctio, givcn by I ron,bre District collector
it is the responsibirity of Rcspondcn t no.2 to carricd out project
being local scrf go'crnmcnt organisations it is the dury of

rr.. I t. talcc pcrrnissio, of lancrccl pr.pcr.ty uncrcr trrc r'acls as pcr
lbllow'ccl Lrv o'crc. o(' ilon'brc I)islrict (.oilcctor. .I.rrcrcfbrc

ncl' l ncvcr macrc any .oacrs in trre prrjcct of Responcrent no.2.
no. L Nor spcnrl any lirnrls till r..rr.llW ffiy rough roads in thc

ftY 
/--E'," 'v!
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2. 'l'hcrctbrc it thcrc is any Iblling o1'trccs in the

2 1br that Rcspondcnt no.l is llot rcsponsiblc. 'I'hus

Rcsponclcnt no. land withottt any rcasoll Applicant

no. I irt thc said original application.

6. Ilcfbre this in past Applicant so rnany timcs given f-alse applications to

Respondent no,I for so many lbolish rcason. 'l"hcrclbrc Applicant ltas a habit to

lilc such typcs o1' lirlse and fiivolous applications. In thc prcscnt applicatiorl

Applicant rnadc party to Rcsporrdcnt no.I to rr.tit-t thc gtloclwill o1- Banda

Grampachayat in Sinclhrrdurg [)istrict,

1. Il' we pcrusccl thc clocumcnts Irlccl by saicl Applicant thc trccs cutting

lrcrmissigrl w.ls sivcn in tlrc nanlc o[' Rcsltttnc'lcnt no 2. In spitc ol' this

pegnission irr thc nanlc ol' Rcsponclcnt no. 2 Applicant had lalscly made

allcgation on Rcsltonclcnt no 2 lbr curttirrg ol'trecs. 'l'hcrclbrc prinia lasically it

shows that prcscnt original application is lblse and rnislcading. 'l'hc saicl project

is in the ownership of Responclcnt no. 2 thercfbrc to make intcrnal roads in

projcct is thc duty arrcl obligatiorr ol- Rcspondcnt no 2, 't'hus Rcspondent no. 1

cloes not have any rights and obligation or duty to apply lor any pcrmissions for

cutling of trccs.

ti. 'l'hc Applicant lirlscrly statcrcl in ths sricl applicatiotl that thc villagc lJanda is

lalls unclcr ccologically scnsitivc arca as dcclarcd by Govcrnmcnt o1'lndia. But

rcccntly Ministry ol'Irnvirontlcnt, [itrcst and clirnate changc issucd draft

lotifrcation lbr ccologically scnsitivc arca in Sawantwadi and Dodauarg,

'l"aluka on 2210412025.]'hc MOlrl; issucd thc saicl dralt notillcation and given

list of 25 villagcs along with rnap as lrcologically sensitivc arca, [n thc said

notification thc villagc l3ancla is clroppcd by MOITF. 'l'hcrcforc Villagc Banda is

not thc parl of as licologically scnsitivc area as dcclarcd by MOITF.

9. Uclbrc lilling of thc saicl Application Applicant clocs not givcn or scrvc notrcc

&T:trscction 
180 o1'rVlaharashta Villagc nunc''r"Jffi csponclcnt no' l'

t1'
:llt
-.(gi;,rr8

,.,'.o.

S.S. SAWANT
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"\pplicant 
also clocs ttot givur Application tu lvavc the saicl notice to this

IIon'blc court"l'hcrclorc thc prcscnt original application is barred by provisions
of section 180 of Maharashta Villagc Panchyat act. I-lcncc thc original
applications o1'the Applicant is clcscrvccl to bc rcjected with cost.

'l'herclbre Rcsponclcnt no' I Sarpanch villagc f]anda Garampanchyat humble
prays bclbrc this I{orr'blc court that thc saicl original application of the
Applicant is rcjcclccl with cost.

Datc 2810712025

Sawan trvacl i.

?,P
'l'he Sarpanch Grampanchyat Banda

Responclcnt no.l

Vcrification

I Srlt' Priyarrka Parshura m Naik. Sarparrch o1'villagc panchayat tlanda,'l'al- Sar,l,antw,ircli, l)ist, Sirrcllrtrcltrr.s, agc gO vcitrs, Occu._ Sarpanclr (i.p. R/o
Banda' Tal- Sarvltntwarji, Dist. sincjhuclurg Statc that what is statcd hcrcin
abovc is truc ancl corrccl l.o thc trcst ol- my knowlcclge which is belicved to be
truc and correct that I havc not supprcssccl any rnatcrial lact. I arr-r signing this
vcri fi cation toclay a1 Sarvantrvacli.

Place Sawantwadi

Datc-LTloTlzotS Smt. Priyanka parshuram Naik
'l-he Sarpanch Grampanchyat BandaR"nffi

mryciqnariEr
ar.ffi,&,ffEBd

BEFORE [IfiE
lfcr*pt
S.S. SAW\NT
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A I.'!-I DA\/IT

I Snrt' Priyanka I)arshura ttr Naik, Sarpanch ol'Villagc panc6ayat Banda,'l'al- Sawantwadi, Dist. Sincjhudurrg, agc go ycars, Occu._ Sarpanch G,p. R/o
Banda' Tal- Sawantwacli, Dist' Si,clhuclurg State that what is statecl hercin in
r,plyl say above is truc and corrcct to thc best of my r<,owrcdgc which is
belicvcd to bc truc ancl corrcct that I have ,ot suplprcssc<i any material l,act. I am
signing this aflldavit toclay at Sar,vantwadi.

Place Sawantwadi

o ^toY
Y?.Y.

Srnt. lrriyanka parshuram Naik
-l'hc 

Sarpanch Grarnpanchyat Rancla
Rcspondent no, I

f Lnorv thedeph qht .

larcfa
.ryrqtiqroa qi-dl

aI I'rdaard$, B. fil{erf

BEFORE ME
cp^..gr.i
S.S. SAWANT- B.A.LL.B.

ADVOCATE & NOTARY
rShivateela: G242Q Near Govind

Chilra l,ilandir Bhatwadi Sawantwadi
Tel: Sawantwadl, Dist Sindl"durg

Sqvlayqdn Sqwqut.

Thig document has been personally presented

& signed by Ptri y ct o kcl, P o f'Ji-'-' rrer nn

R/o Bo nd o 'rY.l . 3 o'toh ol c'so.dl'
who is identified by Qcqorrcrrn -soV lqrrcp

to whom I personaliy kndw No. of pages G
Notary Regd. No. )s'1 Dated L7171 a-oL5

Nd a-ls

.9or*:a nl-
J-

I

Date -

t
-ffi^,9

t
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